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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

WESTERNZONE BENCH PUNE 

AT PUNE . 

ORIGINAL APPLICATION NO. 69 OF 2022(WZ) 

SUNIL PHARATE .. APPLICANT 

VS 
STATE OF MAHARASHTRA 
AND OTHERS   ..     RESPONDENTS 

REPLY ON BEHALF OF RESPONDENT NO.13 

(M/s Rajaram Bapu Patil Sahakari Sakhar Karkhana Ltd) 

MAY IT PLEASE  THE HON’BLE TRIBUNAL 

THE RESPONDENTNO.13 MOST RESPECTFULLY SUBMITS 

THAT :- 

1. At the outset, it is submitted that, the Affidavit filed by the

Respondent No.4 on 6th May 2024 is not admitted by the present

Respondent and requires to be discarded. The present Respondent

is filing the detailed response to the said Affidavit as well as

Affidavit dated 28th November 2023. The Respondent No.13 has

filed a reply dated 28th August 2023. The contents therein are

adopted and affirmed as part and parcel of the present reply.
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2. The Respondent No.13 submits that the Respondent No.13 has

operated its Unit in accordance to the permissions granted by the

Statutory Authorities. The calculation of the Environmental

Damage Compensation amounting to Rs.40,50,000/- is erroneous,

and without any substantial evidence against the Respondent No.13

herein. The Respondent No.13 is submitting a Statement filed with

the Department of Commissioner of Sugar to demonstrate that it

has operated the Sugar Factory in accordance with the permissions

received by it from time to time.

3. In the Affidavit dated 28th November 2023, the Respondent No.4

has calculated the Environmental Damage Compensation of

Rs.40,50,000/- to be levied upon the Respondent No.13. It is

submitted that the Respondent has failed to substantiate that what

pollution has been caused by the Respondent No.13 and how the

Respondent No.13 is responsible for the incident of fish kill at the

site. The Respondent No.4 to 6 has failed to substantiate that there

has been destruction of the environment on the part of Respondent

No.13 and that no justification of whatsoever nature has been given

in the entire Affidavit for levying the said Environmental Damage

Compensation.
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4. The Respondent No.13 is producing a table of entire crushing

season for the last two years i.e. for 2021-2022 and 2022-2023 for

the perusal of this Hon’ble Tribunal to demonstrate that the

Respondent No.13 has operated within the four corners of the

permissions granted by the Statutory Authorities. Copy of the said

table is annexed hereto and marked as ANNEXURE – R-1. The

Respondent No.13 also submits the final manufacturing report to

the Commissioner of Sugar, which contains all material particulars

for the season. Copy of the said reports for the last two years are

annexed hereto and marked as ANNEXURE – R-2.

5. The Respondent No.13 furthermore submits that, the incident of

fish kill, which has happened has taken place at a distance of 25

km from the Respondent No.13 Unit and there is no justification to

show that the present Respondent was responsible for the same.

Moreover, the water which is generated in the factory is utilised

within the premises for gardening and agricultural purposes. The

factory has 43 acres of own land and the water is used within the

premises. Besides, there are more than 8,500 trees planted and the

water is used for watering the same.

6. Furthermore, it is submitted that the Respondent has addressed a

letter dated 11.01.2023 pointing out certain non-compliances. The
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Respondent No.13 has addressed a detailed letter dated 17.01.2023 

along with the relevant proofs to demonstrate that there was no 

non-compliance, and that the Respondent No.13 was operating in 

accordance to the Consent granted by the Respondent No.4.  

7. In view of the above statements, it is clearly demonstrated that the

Respondent No.13 has never indulged into any sort of activity,

which has been destructed to the environment and that there is no

justification or evidence submitted by the Respondent No.4 to

point out that the Respondent No.13 is responsible for any sort of

pollution.  Therefore, it is prayed that the case against the

Respondent No.13 may kindly be dismissed with costs.

Affidavit in Support of this, is filed herewith

PUNE 
DATE : 20/07/2024 

ADVOCATE FOR RESPONDENT NO.13 
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Conditions given in Consent to Operate issued by M.P.C.B.V/s At actual at Rajarambapu Patil Sahakari Sakhar 

Karkhana Ltd Rajaramnagar – Sugar Unit 

Sr. Particulars As per Condition in 

Consent To Operate 

At actual in 

years 2021-22 

At actual year 

2022-23 

1 Sugar Cane Crushing  MT/D <7000 6705.70 6468.23 

2 Sugar Production in 

MT/Month 

<27500 23386.29 218912.22 

3 Bagasse Production 

MT/Month 

<57084 56710.11 54507.84 

4 Molasses Production 

MT/Month  

<8143 5601.14 6033.77 

5 Pressmud Production 

MT/Month 

<7958 7882.23 7645.45 

6 Power  generation MW <28 24.46 24.28 

ANNEXURE-R-1
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